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Assessment of Property Tax by Delhi
Municipal Corporation

2312. SHRI CHANDRA PAL

SHAILANT: .

DR. A. U. AZMI:

Will the Minister of HOME
AFFAIRS be pleased to refer to the
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reply given to part (c¢) of Unstarred
Question No. 6963 on the 6th August,
1980 regarding rejection of review
petition fileq by Delhi Municipal Cor-
poration and state:

(a) whether the framing of assess-
ments of property tax on the basis of
standard rent have been completed
and notified by the Municipal Corpora-
tion of Delhi;

(b) if not, when it is likely to be
completed and notified;

(c) whether the Municipal Corpora-
tion of Delhi have served bills in res-
pect of property tax on assessess on
the basis of the assessment list authen-
ticated on the 9th July, 1980; and

(d) whether 3 petition has been
filed in the Supreme Court by an
assessee against the demand in respect
of property tax for the year 1980-81
made on him by the Corporation on
the basis of the assessment list authen-
ticated on the 9th July, 19807

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) and (b). The Municipal Cor-
poration of Delhi has intimated that
the assessment of properties for Pro-
perty Taxes is being made on the
basis of standard rent under Section 6
of the Delhi Rent Contro] Act, where
the cost of land and cost of construc-
tion have been correctly given by the
assessees or is otherwise ascertainable
by the Department itself, failing which
resort is being made to Section $ of
the Delhi Rent Control Act, for deter-
mining the annual value of the pro-
perty. The pending cases under Sec-
tion 6 are being decided regularly.
However, keeping in view the work
load and the quasi-judicial nature of
these decisions, time is required for
their disposal. Efforts are, however,
being made to dispose of the maximum
number of cases by the assessing
officers. Assessment under Section 124
of the DMC Act, 1957 were duly com-
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pleted before the authentication of the
assessment list for the year 1980-81.

(c) Yes, Sir.

(d) The Municipal Corporation of
Delhi has stated that no petition was
fileq by any assessee against the
demand of Property Tax pertaining to
year 1980-81 on the Dbasis of the
assessment list authenticated on
9-7-1980.

Promotion Avenues for Grade C’
Stenographers

2313. SHR] R. S. MANE: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that there js
an acute stagnation in Central Steno-
graphers Service and there are meagre
promotional avenues for Gr. ‘C’ Steno-
‘graphers even after putting in twenty
years service;

(b) whether it is also a fact that
most of the Gr. ‘B’ vacancies are being
filled on the basis of UPSC Examina-
‘ion in complete disregard to the inte-
rests of senior employees which has
further aggravated the situation; and

(¢) if so, what steps Government
proposed to take in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
There was some stagnation in Grade
‘C’ of Central Secretariat Stenogra-
phers Service but the position has im-
proved considerably because z Selec-
tion Grade has been sanctioned for this
category. Apart from this, Grade
¢ Stenographers with requisite length
of service have been permitted to
appear in the Limiteq Departmental
Competitive Examination, for promo-
“tion as SO'Gr. ‘B’ of the CSSS. -

" (b) No, Sir. The vacancies in Grade

‘B of Central Secretariat Stenogra-
-Pherg Service  are filled 50 per cent
Mp:fmhanonﬂzebasmotsemomy
subject to rejection of unfit ang 50

'disbursed out

per cent on the basis of results of
limited departmental examination,

(c) Does not arise.

Mismanagement of Bengal Potteries
Litd, Caicutta

2314, SHRI INDERJIT GUPTA: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that the
Bengal Potteries Ltd. Calcutta is not
being managed properly even after its
take-over by LR.CIL;

(b) whether any inquiry has been
made inte serious allegations against
the present management of inflated
production and sales figures, sub-
standard manufacture of insulators,
nepotism in appointment gf distribu-
tors, lack of ceramics know-how, and
labour practices; etc., and

(c) the total amount of financial
assistance rendered to the company
since its take-over?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No,
Sir. The performance of the company
has generally shown an improvement.

(b) LR.CI have reported that the
Boarg of Management had looked into
the complaint dated 13-11-1979, of the
Bengal Potteries Workers and Staff
Committee making various gllegations
against the Management and came to
the conclusion that there was no sub-4
stance in these allegations.

(c) A sum of Rs. 127 lakhs has been
of Rs. 141.70 lakhs
sanctioned by IRCL. In addition IRCI
has provided diesel generating sets
valued at Rs. 2330 lakhs on  hire
purchase. Assistance for two more
diesel generating sets costing Rs, 18.29

_lakhs have been sanctioned by IRCI

i'QCEBtly. t





